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petition under Article 226 0fthe constitution of rndia praying that in the

circumstances stated in the affidavit fired therewith, the High court may be

pleased to issue a writ of Mandamus or any other appropriate writ or order or

direction decraring the action of the 1st Respondent in cancelling the GST

registration certificate of the petitioner vide GST No'36AAPFV9134K1ZF', 
as

,regar, arbitrary and in contravention of fundamental right to carry business and

alsocontrarytoprovisionsoftheCentralGoodsandServiceTaxAct,20lTand

the Terangana Goods and services Tax Act, zo17 and consequently set-aside the

orderfor cance*ation of Registration dated 1g. 11-202s and order of rejection of

application for revocation of cancellation dated 11'2'2026 of the 1st Respondent'
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the affidavit fir, 
r section 151 cPc praying theed in support o,' "tt 

praying that in the circumstances stated in
suspend the orders of lst *".'n" 

petition' the High court ,";;" pteased to
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the pet t o,", ;';;' i:::#;##l1iffhffif
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Counset for thecoun"Ii;;;ff i3l-f lril;?ft,tif T,HtHfi".,?";tRNANDEs,senior
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Between:

M/s. V. Cinemas' rep''-by iP Mll3ing Partner'

Mr. Veeramachinejtu'uotuutarao 
chowdary'

nungu R"OOV District' Telangana' Petitioner

AND

Supreintendent,
i:'*;;;il";-'ii'Range'secunderabadDivision'
gvOJraUaa Commissionerate'

iiil;;, Telangana and 2 others'
ResPondents

ORDER:

Sri K.P. Amamath ReddY' learned counsel appears for petitioner'

Sri Dominic Fernandes, learned Senior standing counsel appears

for Central Board of Indirect Taxes and Customs'

2.GoodsandServicesTax(GST)Registrationofthepetitionerwas

cancelled on the ground that the returns were not furnished for six (6)

months.Hefitedanapplicationforrevocationofcancellationof

registration on 20.01.2026. A show cause notice was issued on

30.0l.2o26.Uponreceiptoftheshowcausenotice,thepetitioner

instructed its Consultant to file a requisite apptication to explain the

/
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factuar circumstances r.vhich resurted in non_firing of refums and arsonon_zunendment of place of business. When the Consultant tuied to filethe d.cunrents, I " respondent had rejected the apprication for revocation
of car:ceration on r1.02.2026on the ground that the petitioner faired toreply to the notice within the specified time. Thereafter, when thepetitiorrer ,'ied ro fire a fresh revocation application, the GST portar did

not pennit it to do so- Therefore, he has been compered to approach this
Court.

3' It is submitted that if the petitioner is allowed one more
opportu.ity to exprain the grounds hken in the show cause notice on its
applicati'rn for revocation of canceilation of registration, the petitioner
would be able to satisfy the cornpetent authority.

4' Learned counsel for the Revenue submits that the apprication for
revocatio, of canceilation of registration was rejected on the ground of
non-filing of the repry within the stipurated period. He submits that this

Court ma1, in such circumstances pass appropriate orders.

5' Ha'ing regard to the facts and circumstances noted hereinabove

and that the petitioner's application for revocation of canceration of

fegistratiOn was rejected apparently for non-filing'of reply to the notice

dated300l.ZOZ6,theimpugnedorderdatedll'02'2026relectingthe

applicationforrevocationofcancellationfrtedbythepetitionerisset
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aside. The matter is remanded to the competent authority, who shall

give an opportunity to the petitioner to file reply to the show cause

notice dated 30.01 .2026 and decide the application filed by rhe

petitioner for revocation of cancellation of registration in accordance

w'ith law within a period of two weeks from the date of filing reply by

the petitioner.

"i e. The instant writ Petition is accordingly disposed of. There shall

be no order as to costs.

Miscellaneous 4pplications, if any pending, shall stand closed.

SDT.M. OSMAN ALI BAIG
TANT

,,TRUE COPY//
SECTION OFFICER

a

To
1

2.

3

4
5

loPUCl
6. bne-Ci to SRI N.BHUJANGA RAO, DEPUTY SOLICIToR GENERAL OF

rNDrA [OPUC]
7. Two CD Copies

PSK.
BSvr



HIGH COURT

DATED:1010312026

ORDER

WP.No.6997 of 2026
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